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SHRI pP,Vv. NARASIMHA RAO:
8ir, ] beg to move :

“That this House approves the con-
simuwance in force of the Proclamation,
dated the 25th May, 1984 ia respect
of Sikkim, issued under Article 356
of the Constitution by the President
for a further period of six months
with effect from the 25th November,
1984,

As the House is aware Parliament had
approved on July 23, 1984, the Procla-
mation uader Article 356 of the consti-
tetion im respect of the State of Sikkim
and the dissolution of the Legislative
Assembly of the State, The Procla-
mation had been issued on May 25, 1984
and remains valid till November 24,
1984, The five-year term of the State
Assembly expires in October 1984,
However, the Governer has indicated
that certain issues, having far-reaching
Coanstitutional implications are currently
raised in the State in regard to the
represcatation of different sections ef
the people in the State Legislature,
While these issues are being considered,
any electoral process could lead to
sensions and disharmony which would
vitiate the atmosphere, Taking into

comsideration all the circumstances
prevailing in the State, the Governor
has recommended extension of

Psesidont’s rule by another six months
beyond Mth November 1984. All efforts
will centinue to create conditions of
mutual appreciation and understanding
.of these issues in the truc interest of
various sections of the people of Sikkim
aad indeed censistent with the lurger
imterest of our nation as a whole, In
view of the above, I request the august
House to approve the continuance in
force of the Proclamation issued by the
Presidont in respect of the State of
Mkkim on may 25, 1984 for a further
period of six months with effect from
Wovemtbor 24,

MR_SPEAKBR : The questions is :
‘‘Maat this House approves the con-
tiswance in force of the Proclamation,
dated the 25th May, 1984 in  respect
of Sikkim, issued under Article 356 of
tie Constitution by the President, for

a further period of six months with
effect from the 25th November, 1984*".

The motion was adopted,

19.10 hrs.

STATUTORY RESOLUTION RE:
APPROYAL OF CONTINUANCE OF
PROCLAMATION IN RESPECT
OF PUNJAB

THE MINISTER OF HOME AFFAIRS
(SHR1 P.V. NARASIMHA RAO)
Sir, I beg to move : the following Reso-
lution :

‘““That this House approves the con-
tinuance in force of the Proclamation,
dated the 6th October, 1983 in respect
of Punjab, issued under Article 356 of
the coastitution by the President, for
a further period of six months with
effect from the 6th October, 1984.""

MR. SPEAKER : The question is :

““That this House approves the con-
tinuance in force of the Proclamation
dated the 6th October, 1983 in respect
of Punjab, issued under Article 356 of
the Coanstitution by the President, for
a further period of six months with
effect from the 6th October 1984."

The motion was adopted.
CONCLUDING REMARKS
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE

MINISTRY OF WORKS AND HOUS-
ING AND IN THE DFPARTMENT OF

PARLIAMENTARY AFFAIRS (SHRI
MALLlKA!UUN; : Sir, I would
request all the hon, Mumbers to join

the dinner as 8.30 p.m. in Room No. 70.
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SHRI SOMNATH CHATTERIJEE
(Jadavpur) : Sir, we appreciate the
way you have conducted the proceedings.
It is a great pleasurec and it is a matter
of satisfaction for all of us. On my
own behalf and on behalf of my Party
I express my fullest sense of satisfaction
and thanks for the way you have con-
ducted the proceedings, 1t is a great
privilege for all of us,
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE -DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H K.L.. BHAGAT) : All sections of
the House have the same feelings for you
and your geneiosity. You have been
both generous and a  very capable
Speaker.
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SHRI ', RAJAGOPAL NAIDU
(Chittour) :  Our thanks also to the
Deputy-Speaker,

MR SPEAKER : Now, the House
stands adjourned sine die.

-

19 20 hours

The Lok Sabha then adjoured sine
die.
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